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DAT(D THIS1THETtuENTYrIRST DAY 	OV OF NEMBER, 1994 

fir. lustice P.K. Shyamsundal,, Vjce Chairman 

fir. T.V. Ramanan, Mamber(A) 

fir. H.R. prasanna 	 -• 
5/0. Late - Sri Ramaiah 
E.D. -SubPost flaster,  
H.-D. Pura, .Chitradurga Dist0 	 ... Applicant 

(By Shri S.K.Mohiyuddin, Advocate).  

We 

1 • The Superintendent of pos 
Offices, Chitradurga Diun. 
Chitradurga. 

2. The Director of pàstal 
Services, S.K. Region 
Bangalora-1.. 	 •.. Respondants 

(8y Shri C. Shanthappa,Advocae) 

a 
ORDE R 

(Fir. Justice .i. •Shyamsundar, 
-. ..Vjco.Chairman) 

Shri SK .flohiyuddin, learned counsel for the 

appli"n,t;,seaks_leav . e,to. withdraw this application in the 

rLnTh 
light of the prqrotement of the Full. Bench of the Tribunal 

in Q,A. NO.25/1992 disposed on 22.2.1994, wherein it has been 

held authoritatively that an employee on put off duty under 

Rule- 9(3) of the- EDA (Conduct and Service) Rules, 1964 is 

not entitled for any allowance for the period in which he is 



put off duty under the said Rule and that would be 

the positioeGen if the employee is reinstated after 

the conclusion of the enquiry. 

2. 	In the light of the above pronouncement, 

it is clear that the claim for allowances in the 

circumstances is legally untenable and canriot,therefore, 

be granted. In the result, we permit learned counsel 

for the applicant to withdraw this application. 

30 	 This application therefore stands dismissed 

as withdrawn. No costs. 

Sd 
(i.u. RAMAficN) 

MEMBER(A) 

(P.K. SHYArISUNDAR) 
VICE CHAIR11PN 
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